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A:vailabRity of lHe Saving 

-401. SHRIMATI KISHORI 
HA: 

SHRI K. PRADHANI: 

DralS 

SIN-

Will the Minister of PETROLE-
UM CHEMICALS AND FERTILI-
ZERS be pleased to state: 

(a) what steps have been taken to 
keep re~  flow of life saving drugs 
in the market; and 

(b) whether the distribution of 
life saving drugs h::. '5 been re'Strict-
ed to certain druggists? 

THE MINISTER OF PETROLE-
UM, CHEMICALS AND FERTILI-
ZERS (SHRI P. C. SETHI) : (a) 
Governm<::'llt monitors the availabi-
lity Of essential and life saving dru-
gs, Remedial action to maintain 
their availability is taken by tele-
gra.phically advising the manufac-
tures of specific brands reported to 
bE:: in shortage and the manufactu-
rers of the equivalent products to 
rush supplies to the places from 
where non-availability "Or shortages 
are reported. Imports of cacalised 
bulk drugs to the extent needed are 
also arranged to improve availability 
of such drugs. Government have 
revised the prices of many bulk 
drugs and formulations to ensure 
that production does not become 
unf!Conomic. Such actiOn in respect 
of other drugs is underway. Ap-
plications for iadustrial licences/ 
registration letters are being 
cleared on an expeditious basis to 
increase the production of drugs. 

(b) Distribution of drugs is made 
ia aoccordance with the licences is-
sued and subject to restriction as are 
imposed under the provisions of the 
Drugs and Cosmetits RulE:'S. 

ProdudiOll or oil from GUjarat oil 
fields 

!402. SliftI DAULATSINHJI JA-
DEJA: Will the Minister of PETRO-
LEUM, CHEMICALS AND FERTl-
J;.IZERS be pleased to lay a statement 
showing; 

. (a) the details of oil fields in Gu-
jarat; what is the capacity of their 

oil production and the oil actually 
produced; 

(b) whether any survey has ~e  

conducted in Gujarat State for locat-
ing oil during the year 1980; and 

(c) if so, what is the result .Of the 
survey? 

THE MINISTER OF PETROLEUM, 
CHEMICALS AND FERTILIZERS 
(SHRr P. C. SETHI): (a) A state-
mE:'nt is laid on the Table of the House. 

(b) Yes, Sir. 

(c) Seven seismic parties conduc-
ted surveys in Gujarat during the 
year 1980, covering a total of 1322 
st8!..'1dard line kms. The data col-
lected is being r ~ ed and the 
resuIts w HI be known after comple-
tion of data processing and evaluation. 

StateIDent 

The following sixteen io} fields are 
presently under commercial produc-
tion in Gujarat: 

S. No. Fidd 
------ ---.--------......... ~ 

I. Anklesvar 

2. Kalol 

3· Navagam 

4· Sanand 

5· Jhalora 

6. Viraj 

7· N. Kadi 

8. Sobhasan 

g. Santhal 

10. Jotana 

ll. Kathana 

12. Dabka 

13· ?vlotwan 

14· Kosamba 

15· Wave! 

16. Dholka 

--------
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The recoverable oil reserves of 
these fields are 102.53 minion tonnes 
whilt. the total oil produced from them 
upto 31-12-1980 has been Of the order 
of 56.36 million tonnes. 
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Non-Submission of Annual Returns by 
Delhi Tourism Development Corpora-

tion 

·::'04 SHRI 
S!::CiI-I: Wlll 
,JUSTICE and 

KRISH"TA PRATAP 
the Minl<::jE'r rf LAW. 
COMPANY AFFAIRS 

be pieased to ::;tate: 

(.:l) whether it is a fact t~ t all corn-
panles nre required to submit their 

returns to the Company Law Depart-
ment every e r~ 

(b) whether it has come to the notice 
of Government that tthe Delhi :rourlsm 
Development Corporation has not sub-
mitted its annual returns for the last 
many years; and 

(C) if so, what are the details in this 
respect and what action has been taken 
or proposed to be taken against the 
Delhi Tourism Development Corpora-
tion for not submitting annual returns 
in time. 

THE MINISTER OF LAW, JUSTICE 
AND COMPANY AFFAIRS (SHRI P. 
SHIV SHANKAR): (a) Under the pro-
vision" of Section 159 of the Companies 
Act, 1::136, every company having a 
share-capital is required to file with the 
e e~ ed Registrar of Companies an 

d ~ return within 60 days from the 
date 0: holding 1t5 annual general 
meeting; 

(b) The Delhi Tourism DevelopmE"nt 
Corporation Ltd., hac; ",i·nee field, all 
the annual returns with the Registrar 
of ~ ie  Delhi. These returns 
were, hewever, fields on the 13th 
Marc:l, 198!. 

(c) Thp matter is under examination. 

Energy Generation through Nuriear, 
Solar and Hydel Sources 

""40.). PROF. MADHU DANAVATE: 
Will the Minister of ENERGY be pleas-
ed, to state: 

(a) in view of the renewed cons· 
traints On the import of oil, how much 
energy is sought to be generated 
through nuclear, solar and hydel so-
urceq; and 

(b) what is the time limit fixed for 
the generation of energy through these 
alternate sources? 

THE MINISTER OF ENERGY (SHRI 
A B.A. GHANI KHAN CHAUDlIURY): 

(a) The energy strategy and pro-
grammes proposed to be undertaken 
during the current plan period aTe set 
out in the SixthFive Year Plan. 1966 




